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PREFACE

This Publication contains a brief resume of work done in the
Seventeenth Lok Sabha during the Eighth Session i.e. from the
31 January, 2022 to 7 April, 2022.

   NEW DELHI;         UTPAL KUMAR SINGH
June, 2022                                                                    Secretary General

Ashadha, 1944 (Saka)
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1.  DURATION OF SESSION

(8th Session of 17th Lok Sabha)

1. Date of Commencement : $31 January, 2022

2. Date of Adjournment sine die : *7 April, 2022

3. Date of prorogation : 8 April, 2022

4. Total number of days of Session : 67

5. Number of Actual days of Sittings : #27

6. Number of hours of sittings : 177 hours 52 minutes

$ The first sitting commenced with the playing of National Anthem.

*In order to enable the Standing Committees to consider the Demands for Grants, the House
was adjourned on 11.2.2022 to meet again on 14.3.2022.

#The session was adjourned sine die on 7.4.2022 instead of 8.4.2022 (fixed as per the
earlier schedule). Consequently, sitting fixed for 8 April, 2022 stood cancelled. The sitting
ended with the playing of National Song.

Note:   Total Time includes one Obituary adjournment time.
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SUMMARY

  1. Bills pending at the end of last Session 9

  2. Bills introduced 12

  3. Bills opposed at introduction stage 5

  4. Bills passed by Rajya Sabha and laid on the Table 1

  5. Bills passed by Rajya Sabha and laid on the Table - returned by
Lok Sabha with amendments Nil

  6. Bills passed by Rajya Sabha and laid on the Table during earlier
Session - returned by Lok Sabha with amendments Nil

  7. Bills returned by Rajya Sabha with amendments and  laid on the
Table of Lok Sabha Nil

  8. Bills passed 13

  9. Bills in respect of which amendments made by Rajya Sabha
were agreed to by Lok Sabha Nil

10. Bills in respect of which amendments made by Rajya Sabha
were not agreed to by Lok Sabha Nil

11. Bills negatived Nil

12. Bills withdrawn Nil

13. Bills–debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee Nil

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee Nil

19. Bills originated in and referred to Joint Committee by Rajya Sabha
in respect of which motion for concurrence were adopted by
Lok Sabha Nil

20. Bills referred to Standing Committees by Chairman/Speaker Nil

21. Bills reported by Standing Committees 2

22. Bills pending at the end of Eighth Session of Seventeenth
Lok Sabha 9
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SUMMARY

(PRIVATE  MEMBERS’  BILLS)

1. Bills pending at the end of the last session 279

2. Bills introduced 154

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills NIL

6. Bills  part-discussed 1

7. Bills pending at the end of the Session vide  para 433
No. 4694 of Bulletin-Part II, dated 11.05.2022.
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3.  *CALLING ATTENTION

Subject  Name of Member/s Name of Minister Time Taken
who called and Date when

attention taken up   H. M.

Need to promote Shri Gaurav Gogoi Shri Anurag Singh
Sports in India  & Thakur 31.03.2022
and steps taken Shri Anubhav Mohanty
by the
Government in
this regard.

* The Calling Attention Notice was converted into discussion under Rule 193
(Short Duration Discussion)

4.
  C

A
N

C
EL

LA
TI

O
N

 O
F 

SI
TT

IN
G

S 
O

F 
LO

K
 S

A
B

H
A

(8
th

 S
es

si
on

, 1
7 

LS
)

Sl
. N

o.
S

ub
je

ct
D

at
e

   
   

   
   

   
   

   
  R

em
ar

ks

1.
C

an
ce

lla
tio

n 
of

 s
itt

in
g 

fix
ed

 fo
r

15
.0

3.
20

22
Bu

si
ne

ss
 A

dv
is

or
y 

C
om

m
itt

ee
 a

t i
ts

 s
itt

in
g 

he
ld

 o
n 

14
.3

.2
02

2
Th

ur
sd

ay
, t

he
 1

7t
h 

M
ar

ch
, 2

02
2.

re
co

m
m

en
de

d 
th

at
 s

itt
in

g 
of

 L
ok

 S
ab

ha
 f

ix
ed

 f
or

 T
hu

rs
da

y,
th

e 
17

th
 M

ar
ch

, 
20

22
 b

e 
ca

nc
el

le
d 

on
 a

cc
ou

nt
 o

f 
H

ol
ik

a
D

ah
an

. 
Th

e 
R

ep
or

t 
of

 t
he

 C
om

m
itt

ee
 (

30
th

 R
ep

or
t) 

w
hi

ch
w

as
 p

re
se

nt
ed

 o
n 

15
.3

.2
02

2 
w

as
 a

do
pt

ed
 b

y 
th

e 
H

ou
se

on
 1

6.
3.

20
22

. A
cc

or
di

ng
ly

, 
si

tti
ng

 f
ix

ed
 f

or
 T

hu
rs

da
y,

 t
he

17
th
 M

ar
ch

, 2
02

2 
st

oo
d 

ca
nc

el
le

d.

2.
C

an
ce

lla
tio

n 
of

 s
itt

in
g 

fix
ed

07
.0

4.
20

22
Th

e 
se

ss
io

n 
w

as
 s

ch
ed

ul
ed

 t
o 

co
nc

lu
de

 o
n 

8 
Ap

ril
, 

20
22

.
fo

r 8
 A

pr
il,

 2
02

2.
H

ow
ev

er
, t

he
 H

ou
se

 w
as

 a
dj

ou
rn

ed
 s

in
e 

di
e 

on
 7

 A
pr

il,
 2

02
2.

C
on

se
qu

en
tly

, s
itt

in
g 

fix
ed

 fo
r 8

 A
pr

il,
 2

02
2 

st
oo

d 
ca

nc
el

le
d.



5.
  C

O
M

M
IT

TE
ES

(i)
 F

in
an

ci
al

 C
om

m
itt

ee
s

Sl
.

N
am

e 
of

 th
e 

C
om

m
itt

ee
D

at
e 

of
N

o.
 o

f
Du

ra
tio

n
Av

er
ag

e
St

ud
y 

To
ur

s/
Lo

ca
l

 R
ep

or
ts

 P
re

se
nt

ed
R

em
ar

ks
N

o.
co

ns
titu

tio
n

 s
itt

in
gs

pe
rc

en
ta

ge
vi

si
ts

 u
nd

er
ta

ke
n

O
rig

in
al

   
   

  A
ct

io
n 

   
   

  A
/T

H
. 

M
.

of
 a

tte
nd

an
ce

   
   

   
   

   
   

   
  T

ak
en

   
  S

ta
te

m
en

t

1.
C

om
m

itt
ee

 o
n 

Es
tim

at
es

1.
05

.2
02

1
2

02
  1

0
 5

8.
33

%
—

02
—

01
—

2.
C

om
m

itt
ee

 o
n 

Pu
bl

ic
 U

nd
er

ta
ki

ng
s

1.
05

.2
02

1
5

06
  5

0
46

%
—

—
07

06
—

3.
C

om
m

itt
ee

 o
n 

Pu
bl

ic
 A

cc
ou

nt
s

1.
05

.2
02

1
2

02
  0

5
63

.6
3%

—
05

02
19

—

(i)
Su

b-
C

om
m

itt
ee

 –
I (

C
iv

il)
16

.0
8.

20
21

3
02

  4
5

60
%

—
—

—
—

—

(ii
)S

ub
-C

om
m

itt
ee

 –
II

16
.0

8.
20

21
1

00
  4

5
57

.1
4%

—
—

—
—

—
   

 (R
ai

lw
ay

s,
 C

om
m

un
ic

at
io

ns
,

   
 J

al
 S

ha
kt

i &
 E

xt
er

na
l A

ffa
irs

)

(ii
i) 

Su
b-

C
om

m
itt

ee
-IV

 (F
in

an
ce

)
16

.0
8.

20
21

1
00

  3
0

40
%

—
—

—
—

—

(ii
) 

D
ep

ar
tm

en
ta

lly
 R

el
at

ed
 S

ta
nd

in
g 

C
om

m
itt

ee
s

Sl
.

N
am

e 
of

 th
e 

C
om

m
itt

ee
D

at
e 

of
N

o.
 o

f
Du

ra
tio

n
Av

er
ag

e
St

ud
y 

To
ur

s/
Lo

ca
l

 R
ep

or
ts

 P
re

se
nt

ed
R

em
ar

ks
N

o.
co

ns
titu

tio
n

 s
itt

in
gs

pe
rc

en
ta

ge
vi

si
ts

 u
nd

er
ta

ke
n

O
rig

in
al

   
   

  A
ct

io
n 

   
   

  A
/T

 H
.  

 M
.

of
 a

tte
nd

an
ce

   
   

   
   

   
   

   
  T

ak
en

   
  S

ta
te

m
en

t

1.
C

om
m

itt
ee

 o
n 

Ag
ric

ul
tu

re
, A

ni
m

al
13

.0
9.

20
21

07
10

  2
0

40
%

—
06

—
03

—
H

us
ba

nd
ry

 a
nd

 F
oo

d 
Pr

oc
es

si
ng

2.
C

om
m

itt
ee

 o
n 

C
he

m
ic

al
s

13
.0

9.
20

21
04

06
  1

5
44

.1
6%

—
04

—
02

—
an

d 
Fe

rti
liz

er
s

3.
Co

m
m

itt
ee

 o
n 

Co
al

 M
in

es
 a

nd
 S

te
el

13
.0

9.
20

21
04

06
  0

0
44

.3
5%

—
04

—
04

—

4.
C

om
m

itt
ee

 o
n 

D
ef

en
ce

13
.0

9.
20

21
04

17
  0

5
46

.6
%

—
04

—
—

—

5.
C

om
m

itt
ee

 o
n 

En
er

gy
13

.0
9.

20
21

04
05

  3
0

49
.1

1%
—

03
02

—
—

6.
C

om
m

itt
ee

 o
n 

Ex
te

rn
al

 A
ffa

irs
13

.0
9.

20
21

04
04

  2
5

41
.9

3%
—

02
—

01
—

7.
C

om
m

itt
ee

 o
n 

Fi
na

nc
e

13
.0

9.
20

21
10

18
  2

0
17

%
—

06
—

—
—

8.
C

om
m

itt
ee

 o
n 

Fo
od

, C
on

su
m

er
13

.0
9.

20
21

04
05

  1
5

43
.5

4%
—

03
—

—
—

Af
fa

irs
 a

nd
 P

ub
lic

 D
is

tri
bu

tio
n

9.
C

om
m

itt
ee

 o
n 

C
om

m
un

ic
at

io
n

13
.0

9.
20

21
10

13
   

50
42

.4
1%

—
04

01
03

—
an

d 
In

fo
rm

at
io

n 
Te

ch
no

lo
gy

10
.

C
om

m
itt

ee
 o

n 
La

bo
ur

, T
ex

til
es

13
.0

9.
20

21
05

07
  3

0
44

.8
2%

—
04

—
13

—
an

d 
Sk

ill 
D

ev
el

op
m

en
t

11
.

C
om

m
itt

ee
 o

n 
Pe

tro
le

um
 a

nd
13

.0
9.

20
21

05
07

  5
5

52
%

01
*

03
02

—
—

N
at

ur
al

 G
as

12
.

C
om

m
itt

ee
 o

n 
R

ai
lw

ay
s

13
.0

9.
20

21
02

02
  3

5
46

%
—

01
01

—
—

3231



33 34

13
.

C
om

m
itt

ee
 o

n 
R

ur
al

 D
ev

el
op

m
en

t
13

.0
9.

20
21

06
12

  2
0

50
.8

2%
—

04
01

—
—

an
d 

Pa
nc

ha
ya

ti 
R

aj

14
.

C
om

m
itt

ee
 o

n 
So

ci
al

 J
us

tic
e

13
.0

9.
20

21
08

13
  2

6
39

%
—

5
—

—
—

an
d 

Em
po

w
er

m
en

t

15
.

C
om

m
itt

ee
 o

n 
H

ou
si

ng
 a

nd
13

.0
9.

20
21

04
10

  0
0

48
.3

8%
—

01
—

—
—

U
rb

an
 A

ffa
irs

16
.

C
om

m
itt

ee
 o

n 
W

at
er

 R
es

ou
rc

es
13

.0
9.

20
21

04
07

  3
0

51
.7

2%
—

02
—

—
—

*L
oc

al
 S

tu
dy

 V
is

it 
to

 R
&

D
 C

en
tr

e,
 1

0 
C

L
, F

ar
id

ab
ad

 o
n 

24
.0

2.
20

22
.

(ii
i) 

C
om

m
itt

ee
s 

ot
he

r 
th

an
 F

in
an

ci
al

 a
nd

 S
ta

nd
in

g 
C

om
m

itt
ee

s

Sl
.

N
am

e 
of

 th
e 

C
om

m
itt

ee
D

at
e 

of
N

o.
 o

f
Du

ra
tio

n
Av

er
ag

e
St

ud
y 

To
ur

s/
Lo

ca
l

 R
ep

or
ts

 P
re

se
nt

ed
R

em
ar

ks
N

o.
co

ns
titu

tio
n

 s
itt

in
gs

pe
rc

en
ta

ge
vi

si
ts

 u
nd

er
ta

ke
n

O
rig

in
al

   
   

  A
ct

io
n 

   
   

  A
/T

H
. 

M
.

of
 a

tte
nd

an
ce

   
   

   
   

   
   

   
  T

ak
en

   
  S

ta
te

m
en

t

1.
C

om
m

itt
ee

 o
n 

Ab
se

nc
e 

of
09

.1
0.

20
21

01
00

  4
0

6.
67

%
—

01
—

—
—

M
em

be
rs

 fr
om

 th
e 

Si
tti

ng
s

of
 th

e 
H

ou
se

2.
H

ou
se

 C
om

m
itt

ee
14

.1
0.

20
21

01
02

  0
0

54
%

—
—

—
—

H
ou

se

C
om

m
m

itt
ee

do
 n

ot

pr
es

en
t R

ep
or

t(s
).

3.
C

om
m

itt
ee

 o
n 

M
PL

AD
S

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
C

on
st

itu
te

d

4.
C

om
m

itt
ee

 o
n 

Et
hi

cs
09

.1
0.

20
20

—
—

  —
—

—
—

—
—

—

5.
C

om
m

itt
ee

 o
f P

riv
ile

ge
s

16
.1

0.
20

20
05

08
  3

7
58

.5
7%

—
01

—
—

—

6.
C

om
m

itt
ee

 o
n 

Vi
ol

at
io

n 
of

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
Pr

ot
oc

ol
 N

or
m

s 
an

d 
C

on
te

m
pt

uo
us

C
on

st
itu

te
d

Be
ha

vio
ur

 o
f G

ov
er

nm
en

t O
ffi

ce
rs

w
ith

 M
em

be
rs

 o
f L

ok
 S

ab
ha

7.
C

om
m

itt
ee

 o
n 

P
riv

at
e 

M
em

be
rs

’
N

ot
 y

et
—

—
  —

—
—

—
—

—
—

Bi
lls

 a
nd

 R
es

ol
ut

io
ns

C
on

st
itu

te
d

8.
C

om
m

itt
ee

 o
n 

Su
bo

rd
in

at
e

09
.1

0.
20

21
14

27
  2

5
51

.0
3%

—
01

03
—

—
Le

gi
sl

at
io

n

1
   

   
   

   
   

   
2

3
4

5
6

7
8

9
10

   
 1

1



35 36

1
   

   
   

   
   

   
   

 2
3

4
5

6
7

8
9

10
   

  1
1

9.
C

om
m

itt
ee

 o
n 

P
ap

er
s 

La
id

09
.1

0.
20

21
06

07
  4

5
36

.6
6%

—
03

05
—

—
on

 th
e 

Ta
bl

e

10
.

Jo
in

t C
om

m
itt

ee
 o

n 
O

ffi
ce

s o
f P

ro
fit

16
.0

9.
20

19
03

01
  5

5
55

.3
3%

—
01

—
—

—

11
.

R
ul

es
 C

om
m

itt
ee

09
.1

0.
20

19
—

—
  —

—
—

—
—

—
—

12
.

*G
en

er
al

 P
ur

po
se

s 
C

om
m

itt
ee

21
.1

1.
20

19
—

—
  —

—
—

—
—

 —
   

   
 —

13
.

Jo
in

t C
om

m
itt

ee
 o

n 
In

st
al

la
tio

n
N

ot
 y

et
—

—
  —

—
—

—
—

—
—

of
 P

or
tra

its
/S

ta
tu

es
 o

f N
at

io
na

l
C

on
st

itu
te

d
Le

ad
er

s 
an

d 
Pa

rli
am

en
ta

ria
ns

in
 P

ar
lia

m
en

t H
ou

se
 C

om
pl

ex

14
.

Jo
in

t  
C

om
m

itt
ee

 o
n 

Fo
od

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
M

an
ag

em
en

t i
n 

Pa
rli

am
en

t
C

on
st

itu
te

d
H

ou
se

 C
om

pl
ex

15
.

Jo
in

t  
C

om
m

itt
ee

 o
n

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
M

ai
nt

en
an

ce
 o

f H
er

ita
ge

C
on

st
itu

te
d

C
ha

ra
ct

er
 a

nd
 D

ev
el

op
m

en
t

of
 P

ar
lia

m
en

t H
ou

se
 C

om
pl

ex

16
.

C
om

m
itt

ee
 o

n 
th

e 
W

el
fa

re
 o

f
01

.0
5.

20
21

03
03

  3
0

57
.8

0%
—

02
01

—
—

Sc
he

du
le

d 
C

as
te

s 
an

d
Sc

he
du

le
d 

Tr
ib

es

17
.

Li
br

ar
y 

C
om

m
itt

ee
09

.1
0.

20
21

01
01

  1
0

55
%

—
—

—
—

—

18
.

Bu
si

ne
ss

 A
dv

is
or

y 
C

om
m

itt
ee

20
.0

6.
20

19
06

02
  0

0
54

.4
4%

—
06

—
—

—
(R

e-
co

ns
tit

ut
ed

on
 2

0.
06

.2
02

0)

19
.

Jo
in

t C
om

m
itt

ee
 o

n 
Sa

la
rie

s
10

.0
2.

20
22

02
01

  1
0

33
.3

3%
—

—
—

—
—

an
d 

Al
lo

w
an

ce
s 

of
 M

em
be

rs
of

 P
ar

lia
m

en
t

20
.

C
om

m
itt

ee
 o

n 
G

ov
er

nm
en

t
09

.1
0.

20
21

01
01

  0
0

35
.7

1%
—

08
—

—
—

As
su

ra
nc

es

21
.

C
om

m
itt

ee
 o

n 
Pe

tit
io

ns
16

.1
0.

20
20

01
02

  0
0

67
%

—
—

06
—

—

22
.

C
om

m
itt

ee
 o

n 
Em

po
w

er
m

en
t

09
.1

0.
20

21
04

07
  2

0
48

.6
9%

—
—

—
01

—
of

 W
om

en

23
.

R
ai

lw
ay

 C
on

ve
nt

io
n 

C
om

m
itt

ee
N

ot
 y

et
—

—
  —

—
—

—
—

—
—

C
on

st
itu

te
d

24
.

C
om

m
itt

ee
 o

n 
W

el
fa

re
 o

f O
th

er
24

.0
6.

20
21

02
02

  2
5

59
.3

2%
—

—
—

01
—

Ba
ck

w
ar

d 
C

la
ss

es

25
.

Jo
in

t P
ar

lia
m

en
ta

ry
 C

om
m

itt
ee

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
on

 S
ec

ur
ity

 in
 P

ar
lia

m
en

t
C

on
st

itu
te

d
C

om
pl

ex

26
.

C
om

m
itt

ee
 o

n 
P

ro
vi

si
on

s 
of

N
ot

 y
et

—
—

  —
—

—
—

—
—

—
C

om
pu

te
rs

 to
 M

em
be

rs
 o

f
C

on
st

itu
te

d
Lo

k 
S

ab
ha

27
.

**
Jo

in
t C

om
m

itt
ee

 o
n 

th
e

20
.1

2.
20

21
05

08
  4

5
43

.8
6%

—
—

—
—

—
Bi

ol
og

ic
al

 D
iv

er
si

ty
 (A

m
en

dm
en

t)
Bi

ll,
 2

02
1 

(J
C

B
D

B)

*N
o 

re
po

rt 
of

 t
he

 G
PC

 is
 p

re
pa

re
d 

an
d 

pr
es

en
te

d 
to

 t
he

 H
ou

se
.

**
Th

e 
C

om
m

itt
ee

 h
as

 b
ee

n 
gr

an
te

d 
ex

te
ns

io
n 

of
 t

im
e 

tw
ic

e 
to

 p
re

se
nt

 r
ep

or
t, 

i.e
., 

fo
r 

on
e 

m
on

th
 o

n 
4 

Fe
br

ua
ry

, 
20

22
 a

nd
 t

ill
 3

 J
un

e,
 2

02
2 

on
 1

4 
M

ar
ch

, 
20

22
.



37

38

6. DIVISION

28.03.2022 On the motion for Introduction of         Ayes: 120
“The Criminal Procedure (Identification)      Noes: 058
Bill, 2022”. Abst: 000

7.
  F

IN
A

N
C

IA
L 

B
U

SI
N

ES
S

Su
bj

ec
t

D
at

e 
of

D
at

e(
s)

 o
f D

is
cu

ss
io

n
T

im
e

Pr
es

en
ta

tio
n

Ta
ke

n

1
2

3
4

   
   

   
   

   
   

   
   

   
   

 (i
) U

ni
on

 B
ud

ge
t

H
.  

   
  M

.

U
ni

on
 B

ud
ge

t f
or

 2
02

2-
20

23
01

.0
2.

20
22

01
31

07
.0

2.
20

22
08

.0
2.

20
22

09
.0

2.
20

22
10

.0
2.

20
22

Su
pp

le
m

en
ta

ry
 D

em
an

ds
 fo

r 
G

ra
nt

s
14

.0
3.

20
22

   
   

14
.0

3.
20

22
05

   
   

 4
7*

(T
hi

rd
 B

at
ch

) 
fo

r 
20

21
-2

2
   

   
   

   
   

   
   

   
   

 D
is

cu
ss

io
n 

an
d 

vo
tin

g 
on

   
   

   
   

   
   

   
   

   
 S

up
pl

em
en

ta
ry

 D
em

an
ds

 fo
r

   
   

   
   

   
   

   
G

ra
nt

s 
fo

r 2
02

1-
22

D
em

an
ds

 fo
r E

xc
es

s 
G

ra
nt

s 
fo

r
14

.0
3.

20
22

   
   

14
.0

3.
20

22
05

   
   

 4
7*

20
18

-1
9

   
   

   
   

   
   

   
   

   
 D

is
cu

ss
io

n 
an

d 
vo

tin
g 

on
   

   
   

   
   

   
   

   
   

 D
em

an
ds

 fo
r E

xc
es

s 
G

ra
nt

s
   

   
   

fo
r 2

01
8-

19
* D

is
cu

ss
ed

 to
ge

th
er

 w
ith

 (i
) G

en
er

al
 D

is
cu

ss
io

n 
on

 th
e 

Bu
dg

et
 (U

ni
on

 T
er

rit
or

y 
of

 J
am

m
u 

an
d 

Ka
sh

m
ir)

 fo
r 2

02
2-

23
;

(ii
) D

em
an

ds
 fo

r G
ra

nt
s 

(U
ni

on
 Te

rri
to

ry
 o

f J
am

m
u 

an
d 

Ka
sh

m
ir)

 fo
r 2

02
2-

23
; a

nd
 (i

ii)
 S

up
pl

em
en

ta
ry

 D
em

an
ds

 fo
r G

ra
nt

s 
(U

ni
on

 Te
rri

to
ry

 o
f J

am
m

u
an

d 
Ka

sh
m

ir)
 fo

r 2
02

1-
22

.

G
en

er
al

 D
is

cu
ss

io
n 

   
   

   
   

   
 1

5 
   

  3
5



   
   

   
   

   
   

   
 1

2
3

4

G
ui

llo
tin

in
g 

of
 th

e 
D

em
an

ds
 fo

r G
ra

nt
s o

f M
in

ist
ry

/D
ep

ar
tm

en
t o

f :
—

1.
Ag

ric
ul

tu
re

 a
nd

 F
ar

m
er

s W
el

fa
re

2.
D

ep
ar

tm
en

t o
f A

to
m

ic
 E

ne
rg

y

  3
.

AY
U

SH

  4
.

C
he

m
ic

al
s a

nd
 F

er
tili

se
rs

  5
.

Co
al

  6
.

M
in

is
try

 o
f C

om
m

un
ic

at
io

ns
  7

.
C

on
su

m
er

 A
ffa

irs
, F

oo
d 

an
d 

Pu
bl

ic
 D

is
tri

bu
tio

n

  8
.

C
oo

pe
ra

tio
n

  9
.

C
or

po
ra

te
 A

ffa
irs

10
.

Cu
ltu

re

11
.

De
fe

nc
e

12
.

D
ev

el
op

m
en

t o
f N

or
th

 E
as

te
rn

 R
eg

io
n

13
.

Ea
rth

 S
ci

en
ce

s

14
.

Ed
uc

at
io

n
15

.
El

ec
tro

ni
cs

 a
nd

 In
fo

rm
at

io
n 

Te
ch

no
lo

gy

16
.

En
vi

ro
nm

en
t, 

Fo
re

st
 a

nd
 C

lim
at

e 
C

ha
ng

e

17
.

Ex
te

rn
al

 A
ffa

irs

18
.

Fi
na

nc
e

19
.

Fi
sh

er
ie

s,
 A

ni
m

al
 H

us
ba

nd
ry

 a
nd

 D
ai

ry
in

g

39 40

(2
4.

03
.2

02
2)

  
  

  
  

  
  

  
  

  
  

  
  

  
00

  
  

08
A

t 
6.

00
 P

.M
.

   
   

   
   

   
   

   
 1

2
3

4

D
is

cu
ss

io
n 

an
d 

Vo
tin

g 
on

D
em

an
ds

 fo
r G

ra
nt

s 
of

M
in

is
try

/D
ep

ar
tm

en
t o

f—

1.
R

ai
lw

ay
s

15
.0

3.
20

22
12

59
16

.0
3.

20
22

2.
R

oa
d 

Tr
an

sp
or

t 
an

d
16

.0
3.

20
22

11
28

H
ig

hw
ay

s
21

.0
3.

20
22

22
.0

3.
20

22

3.
C

iv
il A

vi
at

io
n

22
.0

3.
20

22
07

53
23

.0
3.

20
22

4.
C

om
m

er
ce

 a
nd

 In
du

st
ry

23
.0

3.
20

22
06

10
24

.0
3.

20
22

5.
Po

rts
, S

hi
pp

in
g 

an
d 

W
at

er
w

ay
s

24
.0

3.
20

22
04

41



20
.

Fo
od

 P
ro

ce
ss

in
g 

In
du

st
rie

s

21
.

H
ea

lth
 a

nd
 F

am
ily

 W
el

fa
re

22
.

H
ea

vy
 In

du
st

rie
s a

nd
 P

ub
lic

 E
nt

er
pr

is
es

23
.

H
om

e 
Af

fa
irs

24
.

H
ou

si
ng

 a
nd

 U
rb

an
 A

ffa
irs

25
.

In
fo

rm
at

io
n 

an
d 

Br
oa

dc
as

tin
g

26
.

Ja
l S

ha
kt

i
27

.
La

bo
ur

 a
nd

 E
m

pl
oy

m
en

t

28
.

La
w

 a
nd

 J
us

tic
e

29
.

M
ic

ro
, S

m
al

l a
nd

 M
ed

iu
m

 E
nt

er
pr

is
es

30
.

M
in

es

31
.

M
in

or
ity

 A
ffa

irs

32
.

N
ew

 a
nd

 R
en

ew
ab

le
 E

ne
rg

y

33
.

Pa
nc

ha
ya

ti R
aj

34
.

Pa
rli

am
en

ta
ry

 A
ffa

irs

35
.

Pe
rs

on
ne

l, P
ub

lic
 G

rie
va

nc
es

 a
nd

 P
en

si
on

s

36
.

Pe
tro

le
um

 a
nd

 N
at

ur
al

 G
as

37
.

Pl
an

ni
ng

38
.

Po
w

er

39
.

Lo
k S

ab
ha

40
.

R
aj

ya
 S

ab
ha

(2
4.

03
.2

02
2)

  
  

  
  

  
  

  
  

  
  

  
  

  
00

  
  

08
A

t 
6.

00
 P

.M
.

41 42

41
.

Se
cr

et
ar

ia
t o

f t
he

 V
ice

-P
re

si
de

nt

42
.

R
ur

al
 D

ev
el

op
m

en
t

43
.

Sc
ie

nc
e 

an
d 

Te
ch

no
lo

gy

44
.

Sk
ill 

D
ev

el
op

m
en

t a
nd

 E
nt

re
pr

en
eu

rs
hi

p

45
.

So
ci

al
 J

us
tic

e 
an

d 
Em

po
w

er
m

en
t

46
.

Sp
ac

e

47
.

St
at

ist
ic

s a
nd

 P
ro

gr
am

m
e 

Im
pl

em
en

ta
tio

n

48
.

St
ee

l

49
.

Te
xt

ile
s

50
.

To
ur

is
m

51
.

Tr
ib

al
 A

ffa
irs

52
.

W
om

en
 a

nd
 C

hi
ld

 D
ev

el
op

m
en

t

53
.

Yo
ut

h A
ffa

irs
 a

nd
 S

po
rts

(2
4.

03
.2

02
2)

  
  

  
  

  
  

  
  

  
  

  
  

  
00

  
  

08
A

t 
6.

00
 P

.M
.

   
   

   
   

   
   

   
 1

2
3

4



S
ub

je
ct

D
at

e 
of

D
at

e(
s)

 o
f D

is
cu

ss
io

n
T

im
e

Pr
es

en
ta

tio
n

Ta
ke

n

   
   

   
   

   
   

   
   

   
   

 (i
i) 

Ja
m

m
u 

an
d 

K
as

hm
ir 

B
ud

ge
t

H
.  

   
  M

.

D
em

an
ds

 fo
r 

G
ra

nt
s 

(U
ni

on
 T

er
rit

or
y

14
.0

3.
20

22
   

   
   

   
   

   
 #
14

.0
3.

20
22

05
47

*
of

 J
am

m
u 

an
d 

Ka
sh

m
ir)

 fo
r 2

02
2-

23
G

en
er

al
 D

is
cu

ss
io

n
D

is
cu

ss
io

n 
an

d 
Vo

tin
g 

on
 D

em
an

ds
fo

r G
ra

nt
s 

(U
ni

on
 T

er
rit

or
y 

of
 J

am
m

u
an

d 
Ka

sh
m

ir)

Su
pp

le
m

en
ta

ry
 D

em
an

ds
 fo

r 
G

ra
nt

s
14

.0
3.

20
22

   
   

   
   

  1
4.

03
.2

02
2

05
47

*
(U

ni
on

 T
er

rit
or

y 
of

 J
am

m
u 

an
d 

Ka
sh

m
ir)

D
is

cu
ss

io
n 

an
d 

Vo
tin

g 
on

 S
up

pl
em

en
ta

ry
fo

r 2
02

1-
22

D
em

an
ds

 fo
r G

ra
nt

s 
(U

ni
on

 T
er

rit
or

y 
of

 J
am

m
u 

an
d 

Ka
sh

m
ir)

# 
R

ul
e 

20
5 

w
as

 s
us

pe
nd

ed
 to

 e
na

bl
e 

sa
m

e 
da

y 
pr

es
en

ta
tio

n 
of

 a
nd

 d
is

cu
ss

io
n 

on
 th

e 
Bu

dg
et

.

*D
is

cu
ss

ed
 to

ge
th

er
 w

ith
 (i

) S
up

pl
em

en
ta

ry
 D

em
an

ds
 fo

r G
ra

nt
s 

(U
ni

on
 B

ud
ge

t) 
(T

hi
rd

 B
at

ch
) f

or
 2

02
1-

22
; a

nd
 (i

i) 
D

em
an

ds
 fo

r E
xc

es
s 

G
ra

nt
s

(U
ni

on
 B

ud
ge

t) 
fo

r 2
01

8-
19

.

43 44

8.
  M

O
TI

O
N

S

M
ot

io
ns

 u
nd

er
 R

ul
e 

38
8 

fo
r 

Su
sp

en
si

on
 o

f 
R

ul
es

   
   

   
   

   
   

   
   

   
   

   
   

   
   

 B
rie

f S
ub

je
ct

N
am

e 
of

D
at

e(
s)

 o
f

T
im

e
R

em
ar

ks
m

em
be

r
di

sc
us

si
on

ta
ke

n
w

ho
 m

ov
ed

H
.  

 M
.

Th
at

 th
is

 H
ou

se
 d

o 
su

sp
en

d 
cl

au
se

 (i
) o

f R
ul

e 
80

 o
f t

he
 R

ul
es

of
 P

ro
ce

du
re

 a
nd

 C
on

du
ct

 o
f B

us
in

es
s 

in
 L

ok
 S

ab
ha

 in
 s

o 
fa

r
as

 it
 re

qu
ire

s 
th

at
 a

n 
am

en
dm

en
t s

ha
ll 

be
 w

ith
in

 th
e 

sc
op

e 
of

th
e 

Bi
ll a

nd
 re

le
va

nt
 to

 th
e 

su
bj

ec
t m

at
te

r o
f t

he
 c

la
us

e 
to

 w
hi

ch
it 

re
la

te
s,

 i
n 

its
 a

pp
lic

at
io

n 
to

 t
he

 G
ov

er
nm

en
t 

am
en

dm
en

t
N

o.
 1

6 
to

 th
e 

Fi
na

nc
e 

Bi
ll,

 2
02

2 
an

d 
th

at
 th

is
 a

m
en

dm
en

t m
ay

be
 a

llo
w

ed
 to

 b
e 

m
ov

ed
.

Sm
t. 

N
irm

al
a

25
.0

3.
20

22
00

   
01

A
do

pt
ed

S
ith

ar
am

an



46

9.
  P

R
ES

ID
EN

T’
S 

A
D

D
R

ES
S

Da
te

 of
D

at
e(

s)
 o

f
M

em
be

rs
 w

ho
 m

ov
ed

 N
o.

 o
f

No
. o

f
No

. o
f

M
ot

io
n 

of
Ti

m
e

Pr
es

id
en

t’s
Ad

dr
es

s
D

is
cu

ss
io

n
an

d 
se

co
nd

ed
am

en
dm

en
ts

am
en

dm
en

ts
am

en
dm

en
ts

Th
an

ks
Ta

ke
n

m
es

sa
ge

on
 M

ot
io

n 
of

ta
ble

d
ad

m
itte

d/
ca

rri
ed

ad
op

te
d 

on
re

po
rte

d 
on

Th
an

ks
cir

cu
la

te
d

H
.  

M
.

31
.0

1.
20

22
02

.0
2.

20
22

Sh
ri 

H
ar

is
h 

D
w

iv
ed

i
38

6
23

2
_

07
.0

2.
20

22
15

  1
3

15
.0

3.
20

22

03
.0

2.
20

22
Sh

ri 
Ka

m
le

sh
 P

as
w

an

04
.0

2.
20

22

07
.0

2.
20

22

10.    VACATION OF SEATS IN LOK SABHA

Sl. Name of Member/ Date on which Remarks
No. Constituency/State seat became

vacant

1. Shri Bhagwant Mann 14.03.2022 Resigned w.e.f. 14.03.2022
Sangrur, (Announcement made in the
Punjab House on 15.03.2022)

2. Shri Akhilesh Yadav 22.03.2022 Resigned w.e.f. 22.03.2022
Azamgarh, (Announcement made in the
Uttar Pradesh House on 23.03.2022)

3. Shri Mohammad 22.03.2022 Resigned w.e.f. 22.03.2022
Azam  Khan (Announcement made in the
Rampur, House on 23.03.2022)
Uttar Pradesh
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11.   OBITUARY AND OTHER REFERENCES

(i)  Obituary References

Sl. Name of the Member/ Date of Date of TimeTaken
No. Dignitary Death Obituary

reference H. M.

1. Dr. G.S. Rajhans
(Member, Eighth Lok Sabha) 20.12.2021

2. Shri P.T. Thomas
(Member, Fifteenth Lok Sabha) 22.12.2021

3. Dr. Mahendra Prasad
(Sitting Member, Rajya Sabha and
Member,Seventh Lok Sabha) 27.12.2021

4. Shri Rajveer Singh
(Member, Ninth, Tenth and
Twelfth Lok Sabhas) 29.12.2021

5. Smt. Shakuntala Devi
(Member, Second and Third Lok Sabhas) 09.01.2022

6. Shri Tilak Raj Singh
(Member,Eleventh Lok Sabha) 09.01.2022

7. Shri A.G.S. Ram Babu
(Member, Ninth, Tenth and
Eleventh Lok Sabhas) 11.01.2022

8. Shri Ganga Ram Koli
(Member, Tenth, Eleventh and
Twelfth Lok Sabhas) 13.01.2022

9. Shri D. N. Patodia
(Member, Fourth Lok Sabha) 24.01.2022

10. Shri Brijraj Singh Kotah
(Member, Third, Fourth and
Fifth Lok Sabhas) 29.01.2022

11. Pandit Birju Maharaj
(Legendary Kathak Dancer) 17.01.2022

12. Archbishop Emeritus Desmond Mpilo Tutu
(Global Leader and Human Right
Activist and Nobel Peace Prize awardee) 26.12.2021

13. H.E. Mr. David Sassoli
(the then President of the
European Parliament) 11.01.2022

47
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14. Ms. Lata Mangeshkar
(recipient of Bharat Ratna,
former member of Rajya Sabha
and Legendary Playback Singer) 06.02.2022

15. Shri Gajanan D. Babar
(Member, Fifteenth Lok Sabha) 02.02.2022

16. Shri C. Janga Reddy
(Member, Eighth Lok Sabha) 05.02.2022

17. Shri S. Singaravadivel
(Member, Sixth, Seventh, Eighth
and Ninth Lok Sabhas) 31.01.2022

18. Shri H. B. Patil
(Member, Eighth Lok Sabha) 01.02.2022

19. Shri Hemanand Biswal
(Member, Fifteenth Lok Sabha) 25.02.2022

31.01.2022    00    05

 

02.02.2022    00    08

 

07.02.2022    00    06

 

14.03.2022    00    02

Sl. Name of the Member/ Date of Date of TimeTaken
No. Dignitary Death Obituary

reference H. M.
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(ii)    Congratulatory References/References
on Landmark Occasions

Sl. Name of the Date of Date of Time Taken
No. Occasion Occasion Reference H. M.

1. Reference regarding congratulating 05.02.2022 08.02.2022 00 01
Under-19 Indian Cricket Team on
winning the ICC World Cup

2. Reference regarding Martyrs’ Day 23.03.1931 23.03.2022 00 03

12.   PANEL OF CHAIRPERSONS, 17TH LOK SABHA

Sl. No. Name of Member Date of Nomination

  1. Smt. Rama Devi 21.06.2019*

  2. Dr. Kirit P. Solanki -do-

  3. Shri Rajendra Agarwal -do-

  4. Shri Kodikunnil Suresh 24.06.2019**

  5. Shri  A. Raja 25.06.2019^

  6. Shri P.V. Midhun Reddy -do-

  7. Shri Bhartruhari Mahtab -do-

  8. Shri N.K. Premachandran 02.07.2019@

  9. Dr. Kakoli Ghosh Dastidar 04.07.2019#

* Announcement made in the House on 21.06.2019.

** Announcement made in the House on 25.06.2019.

^ Announcement made in the House on 26.06.2019.
@ Announcement made in the House on 03.07.2019.
#  Announcement made in the House on 04.07.2019.
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13.   RESIGNATION BY MEMBER

Sl.         Name of Member Constituency State Date on     Date on
No. which     which

accepted announcement
by Speaker was made in

         the House

1. Shri Bhagwant Mann Sangrur Punjab 14.03.2022 15.03.2022

2. Shri Akhilesh Yadav Azamgarh Uttar 22.03.2022 23.03.2022
Pradesh

3. Shri Mohammad Rampur Uttar 22.03.2022 23.03.2022
Azam Khan Pradesh

14.   PAPERS LAID ON THE TABLE

(a)  By Government : 2613

(b)  By Private Members : Nil
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16. QUESTIONS

(I) STARRED QUESTIONS

(a)    Number of Questions put down in the Question Lists 500
for oral answer

(b)    Number of Questions orally answered 182

(II) UNSTARRED QUESTIONS

Number of Questions put down in the Question Lists for 5750@

written answers

(III) ANSWERS LAID ON THE TABLE

Number of Questions (SQ 318 + USQ 5748) for which written 6066
answers were laid on the Table. 248 Questions were put down
for oral answers but were not called for answer/supplementaries

(IV) SHORT NOTICE QUESTIONS

(a) No. of Short Notice Questions (SNQ) received 07

(b) No. of notices of SNQ admitted NIL

(c) No. of notices of SNQ clubbed with SQ NIL

(d) No. of notices of SNQ disallowed 07

(V) HALF-AN-HOUR DISCUSSION

(a) No. of  notices of Half-an-Hour Discussion received 12

(b) No. of notices of  Half-an-Hour  admitted 01

(c) No. of notices of  Half-an-Hour disallowed 11

(VI) STATEMENT(S) MADE BY  MINISTER CORRECTING
REPLIES ALREADY GIVEN

No. of answers corrected 03

@ Including 02 Unstarred Questions deleted from the list.

55

HALF-AN-HOUR DISCUSSION ARISING OUT OF ANSWER TO
QUESTIONS DURING THE 8TH SESSION OF 17TH LOK SABHA

Brief Name of Members Date of Ministry/ Time Taken
Subject who participated in Discussion Deptt. H.     M.

discussion

Beneficiaries Shri Bhartruhari Mahtab 11.02.2022 Rural 00     42
under Shri Nishikant Dubey Development
PMAY-G Shri Shivakumar C. Udasi

Shri Gaurav Gogoi
Shri Hasnain Masoodi
Shri Jagdambika Pal

56
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PRIVATE MEMBERS’ RESOLUTIONS

SUMMARY

1. No. of notices of Resolutions received : 9

2. No. of Resolutions discussed : 1

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate was adjourned : NIL

7. No. of Resolutions part-discussed : 1
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18.   SHORT DURATION DISCUSSIONS UNDER RULE 193

Subject Name of Date(s) of Time Taken Ministry/ Remarks
the member Discussion Department
who raised H. M. concerned

*Climate Smt. Kanimozhi 31.3.2022 02 52 Ministry of Discussion
Change Karunanidhi Environment, concluded.

Forest and
Climate Change

#Need to Shri Gaurav 31.3.3022 02 02 Ministry of Part-
promote sports Gogoi Youth Affairs discussed.
in India and and Sports
steps taken by
the Government
in this regard

Situation in Shri N.K. 05.4.2022 05 34 Ministry of Discussion
Ukraine Premachandran & External concluded.

06.4.2022 Affairs

SHORT DURATION DISCUSSIONS UNDER RULE 193
ON MATTERS OF URGENT PUBLIC IMPORTANCE

SUMMARY

No. of notices received : 45

No. of  discussions held : 03*

No. of  discussions completed : 02

No. of  discussions remained part-discussed : 01

Total time taken : 10 hrs. 28  mts.

6059

* Discussion raised during 7th Session was concluded in 8th Session.

# Calling Attention converted into Short Duration Discussion.

*(i)   One Short Duration Discussion raised during 7th Session was concluded in 8th Session.

  (ii)  One Calling Attention was converted into Short Duration Discussion.
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20.   STATEMENTS

(i) Suo Motu Statement Made by Minister under Rule 372 during
Eighth Session of Seventeenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time Taken
No. H. M.

1. Regarding attack on Shri Amit Shah 7.2.2022  - 04
convoy of Shri Asaduddin
Owaisi, President of  A.I.M.I.M
at a place under the Police
Station Pilkhuwa, District Hapur,
Uttar Pradesh on 3.2.2022.

2. Regarding ‘Inadvertent Shri Raj Nath 15.3.2022 - 01
firing of Missile’ on Singh
9th March, 2022.

3. Regarding the situation Dr. Subrahmanyam 15.3.2022 - 20
in Ukraine. Jaishankar

4. Regarding Establishment Shri Sarbananda 25.3.2022 - 03
of WHO Global Centre for Sonowal
Traditional Medicine in
Jamnagar, Gujarat.

63

(ii
) 

St
at

em
en

t 
M

ad
e/

La
id

 b
y 

M
in

is
te

r 
re

ga
rd

in
g 

C
or

re
ct

in
g 

th
e 

R
ep

ly
 t

o 
Q

ue
st

io
n

du
rin

g 
Ei

gh
th

 S
es

si
on

 o
f 

Se
ve

nt
ee

nt
h 

Lo
k 

Sa
bh

a

Sl
.

 B
rie

f S
ub

je
ct

N
am

e 
of

 M
in

is
te

r
Da

te
Ti

m
e

Ta
ke

n
N

o.
H

.
  M

.

1.
C

or
re

ct
in

g 
th

e 
re

pl
y 

to
 U

ns
ta

rre
d 

Q
ue

st
io

n 
N

o.
 1

66
3 

gi
ve

n 
on

 8
 D

ec
em

be
r,

La
id

  b
y 

 S
hr

i V
.

2.
2.

20
22

-
1

20
21

 b
y 

Sh
ri 

R
aj

es
h 

Ve
rm

a,
 M

P 
re

ga
rd

in
g 

“A
uc

tio
n 

of
 C

oa
l M

in
es

”.
M

ur
al

ee
dh

ar
an

 o
n

be
ha

lf o
f

Sh
ri 

Pr
al

ha
d 

Jo
sh

i

2.
C

or
re

ct
in

g 
th

e 
re

pl
y 

to
 U

ns
ta

rre
d 

Q
ue

st
io

n 
N

o.
 9

05
 g

iv
en

 o
n 

7 
Fe

br
ua

ry
,

 D
r. 

Su
bh

as
 S

ar
ka

r
14

.3
.2

02
2

-
1

20
22

 b
y 

Sh
ri 

G
op

al
 J

ee
 T

ha
ku

r, 
M

P 
re

ga
rd

in
g 

“C
TE

T 
Ex

am
 in

M
ai

th
ili 

La
ng

ua
ge

”.

3.
C

or
re

ct
in

g 
th

e 
re

pl
y 

gi
ve

n 
on

 4
 F

eb
ru

ar
y,

 2
02

2 
to

 U
ns

ta
rre

d 
Q

ue
st

io
n

 S
hr

i S
ar

ba
na

nd
a

25
.3

.2
02

2
-

1
N

o.
 6

57
 b

y 
D

r. 
Vi

sh
nu

 P
ra

sa
d 

M
.K

., 
M

P 
re

ga
rd

in
g 

“A
YU

SH
So

no
w

al
C

ol
le

ge
s/

In
st

itu
te

s”
.

64



(ii
i) 

St
at

em
en

ts
 M

ad
e/

La
id

 b
y 

M
in

is
te

rs
 u

nd
er

 D
ire

ct
io

n 
73

A
 o

f 
D

ire
ct

io
ns

 b
y 

th
e 

Sp
ea

ke
r

du
rin

g 
Ei

gh
th

 S
es

si
on

 o
f 

Se
ve

nt
ee

nt
h 

Lo
k 

Sa
bh

a

Sl
.

 B
rie

f S
ub

je
ct

N
am

e 
of

 M
in

is
te

r
Da

te
Ti

m
e

Ta
ke

n
N

o.
H

.
  M

.

1
2

3
4

5
6

1.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

re
co

m
m

en
da

tio
ns

/o
bs

er
va

tio
ns

Sh
ri 

D
ev

us
in

h
2.

2.
20

22
0

01
co

nt
ai

ne
d 

in
 th

e 
21

st
 R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n 
C

om
m

un
ica

tio
ns

C
ha

uh
an

an
d 

In
fo

rm
at

io
n 

Te
ch

no
lo

gy
 o

n 
“In

di
a’

s 
Pr

ep
ar

ed
ne

ss
 fo

r 5
G

” p
er

ta
in

in
g 

to
th

e 
 D

ep
ar

tm
en

t o
f T

el
ec

om
m

un
ica

tio
ns

, M
in

is
try

 o
f  C

om
m

un
ica

tio
ns

.

2.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

re
co

m
m

en
da

tio
ns

/o
bs

er
va

tio
ns

Sh
ri 

Ar
ju

n 
R

am
7.

2.
20

22
0

01
co

nt
ai

ne
d 

in
 th

e 
23

4t
h 

R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

H
om

e 
Af

fa
irs

 o
n

M
eg

hw
al

  o
n 

be
ha

lf
Ac

tio
n 

Ta
ke

n 
by

 th
e 

G
ov

er
nm

en
t o

n 
th

e 
 re

co
m

m
en

da
tio

ns
/o

bs
er

va
tio

ns
of

  S
hr

i B
. L

. V
er

m
a

co
nt

ai
ne

d 
in

 2
32

nd
 R

ep
or

t o
f t

he
 C

om
m

itt
ee

 o
n 

D
em

an
ds

 fo
r G

ra
nt

s 
(2

02
1-

22
)

pe
rta

in
in

g 
to

 th
e 

M
in

is
try

 o
f D

ev
el

op
m

en
t o

f N
or

th
-E

as
te

rn
 R

eg
io

n.

3.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

re
co

m
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e

Sh
ri 

Fa
gg

an
 S

in
gh

8.
2.

20
22

0
01

13
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

R
ur

al
 D

ev
el

op
m

en
t a

nd
 P

an
ch

ay
at

i
Ku

la
st

e
R

aj
 o

n 
D

em
an

ds
 fo

r G
ra

nt
s 

(2
02

1-
22

) p
er

ta
in

in
g 

to
 th

e 
 D

ep
ar

tm
en

t o
f R

ur
al

D
ev

el
op

m
en

t, 
M

in
is

try
 o

f R
ur

al
 D

ev
el

op
m

en
t.

4.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

re
co

m
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e

D
r. 

L.
 M

ur
ug

an
8.

2.
20

22
0

01
27

th
 R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n 
Ag

ric
ul

tu
re

, A
ni

m
al

 H
us

ba
nd

ry
 a

nd
Fo

od
 P

ro
ce

ss
in

g 
 o

n 
D

em
an

ds
 fo

r G
ra

nt
s 

(2
02

1-
22

) p
er

ta
in

in
g 

to
 th

e
D

ep
ar

tm
en

t o
f F

is
he

rie
s,

 M
in

is
try

 o
f  

Fi
sh

er
ie

s,
 A

ni
m

al
 H

us
ba

nd
ry

 a
nd

 D
ai

ry
in

g.

65 66

1
2

3
4

5
6

5.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

re
co

m
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e

Sh
ri 

H
ar

de
ep

10
.2

.2
02

2
0

01
5t

h 
R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n 
H

ou
si

ng
 a

nd
 U

rb
an

 A
ffa

irs
 o

n 
D

em
an

ds
Si

ng
h 

Pu
ri

fo
r G

ra
nt

s 
20

21
-2

2 
pe

rta
in

in
g 

to
 th

e 
 M

in
is

try
 o

f  
H

ou
si

ng
 a

nd
 U

rb
an

 A
ffa

irs
.

6.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

  r
ec

om
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e

Sh
ri 

H
ar

de
ep

10
.2

.2
02

2
0

01
9t

h 
R

ep
or

t o
f t

he
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n 
H

ou
si

ng
 a

nd
 U

rb
an

 A
ffa

irs
 o

n 
 a

ct
io

n
Si

ng
h 

Pu
ri

ta
ke

n 
by

 th
e 

G
ov

er
nm

en
t o

n 
th

e 
re

co
m

m
en

da
tio

ns
 c

on
ta

in
ed

 in
 5

th
 R

ep
or

t o
f

th
e 

co
m

m
itt

ee
 o

n 
D

em
an

ds
 fo

r G
ra

nt
s 

20
21

-2
2 

pe
rta

in
in

g 
to

 th
e 

 M
in

is
try

 o
f

H
ou

si
ng

 a
nd

 U
rb

an
 A

ffa
irs

.

7.
R

eg
ar

di
ng

  th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

 re
co

m
m

en
da

tio
ns

/o
bs

er
va

tio
ns

Sh
ri 

Pr
ah

la
d 

Si
ng

h
15

.3
.2

02
2

0
01

co
nt

ai
ne

d 
in

 th
e 

26
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

Ag
ric

ul
tu

re
, A

ni
m

al
Pa

te
l

H
us

ba
nd

ry
 a

nd
 F

oo
d 

Pr
oc

es
si

ng
  o

n 
D

em
an

ds
 fo

r G
ra

nt
s 

(2
02

1-
22

)
pe

rta
in

in
g 

to
 th

e 
   M

in
is

try
 o

f  
Fo

od
 P

ro
ce

ss
in

g 
In

du
st

rie
s.

8.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

ob
se

rv
at

io
ns

/re
co

m
m

en
da

tio
ns

D
r. 

Ji
te

nd
ra

 S
in

gh
16

.3
.2

02
2

0
01

co
nt

ai
ne

d 
in

 th
e 

35
4t

h 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
 S

ta
nd

in
g

C
om

m
itt

ee
 o

n 
Sc

ie
nc

e 
an

d 
Te

ch
no

lo
gy

, E
nv

iro
nm

en
t, 

Fo
re

st
 a

nd
 C

lim
at

e
C

ha
ng

e 
on

 a
ct

io
n 

ta
ke

n 
by

 th
e 

G
ov

er
nm

en
t o

n 
th

e 
re

co
m

m
en

da
tio

ns
/

ob
se

rv
at

io
ns

 c
on

ta
in

ed
 in

 3
44

th
 R

ep
or

t o
f t

he
 c

om
m

itt
ee

 o
n 

D
em

an
ds

 fo
r

G
ra

nt
s 

(2
02

1-
22

) p
er

ta
in

in
g 

to
 th

e 
D

ep
ar

tm
en

t o
f S

ci
en

ce
 a

nd
 T

ec
hn

ol
og

y,
M

in
is

try
 o

f S
ci

en
ce

 a
nd

 Te
ch

no
lo

gy
.

9.
R

eg
ar

di
ng

 th
e 

st
at

us
 o

f im
pl

em
en

ta
tio

n 
of

 th
e 

 re
co

m
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e

D
r. 

Ji
te

nd
ra

 S
in

gh
16

.3
.2

02
2

0
01

35
3r

d 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n
Sc

ie
nc

e 
an

d 
Te

ch
no

lo
gy

, E
nv

iro
nm

en
t, 

Fo
re

st
 a

nd
 C

lim
at

e 
C

ha
ng

e 
 o

n 
ac

tio
n

ta
ke

n 
by

 th
e 

G
ov

er
nm

en
t o

n 
th

e 
re

co
m

m
en

da
tio

ns
/o

bs
er

va
tio

ns
 c

on
ta

in
ed

 in



34
3r

d R
ep

or
t o

f t
he

 C
om

m
itt

ee
 o

n 
D

em
an

ds
 fo

r G
ra

nt
s 

(2
02

1-
22

) p
er

ta
in

in
g 

to
th

e 
D

ep
ar

tm
en

t o
f S

ci
en

tif
ic

 a
nd

 In
du

st
ria

l R
es

ea
rc

h,
 M

in
is

try
 o

f S
ci

en
ce

an
d 

Te
ch

no
lo

gy
.

10
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
  c

on
ta

in
ed

 in
Sm

t. A
nu

pr
iy

a 
Pa

te
l

16
.3

.2
02

2
0

01
th

e 
15

7t
h 

R
ep

or
t o

f t
he

 D
ep

ar
tm

en
t-r

el
at

ed
 P

ar
lia

m
en

ta
ry

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

be
ha

lf 
of

on
 C

om
m

er
ce

 o
n 

ac
tio

n 
ta

ke
n 

by
 th

e 
G

ov
er

nm
en

t o
n 

th
e 

re
co

m
m

en
da

tio
ns

Sh
ri 

So
m

 P
ar

ka
sh

co
nt

ai
ne

d 
in

 1
53

rd
 R

ep
or

t o
f t

he
 C

om
m

itt
ee

 o
n 

D
em

an
ds

 fo
r G

ra
nt

s (
20

20
-2

1)
(D

em
an

d 
N

o.
 1

1)
 p

er
ta

in
in

g 
to

 th
e 

 D
ep

ar
tm

en
t f

or
 P

ro
m

ot
io

n 
of

 In
du

st
ry

an
d 

In
te

rn
al

 T
ra

de
, M

in
is

try
 o

f  
C

om
m

er
ce

 a
nd

 In
du

st
ry

.

11
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
  c

on
ta

in
ed

 in
Sm

t. A
nu

pr
iy

a 
Pa

te
l

16
.3

.2
02

2
0

01
th

e 
16

1s
t R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n 
be

ha
lf 

of
on

 C
om

m
er

ce
 o

n 
“R

ev
ie

w
 o

f t
he

 In
te

lle
ct

ua
l P

ro
pe

rty
 R

ig
ht

s 
R

eg
im

e 
in

 In
di

a”
Sh

ri 
So

m
 P

ar
ka

sh
pe

rta
in

in
g 

to
 th

e 
 D

ep
ar

tm
en

t f
or

 P
ro

m
ot

io
n 

of
 In

du
st

ry
 a

nd
 In

te
rn

al
 T

ra
de

,
M

in
is

try
 o

f  C
om

m
er

ce
 a

nd
 In

du
st

ry
.

12
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
Sh

ri 
D

an
ve

 R
ao

sa
he

b
23

.3
.2

02
2

0
01

th
e 

8t
h 

R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

 R
ai

lw
ay

s 
on

  “
Pa

ss
en

ge
r

D
ad

ar
ao

R
es

er
va

tio
n 

Sy
st

em
 o

f I
nd

ia
n 

R
ai

lw
ay

s”
 p

er
ta

in
in

g 
to

 th
e 

M
in

ist
ry

 o
f  R

ai
lw

ay
s.

13
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
 th

e
Sa

dh
vi

 N
ira

nj
an

 J
yo

ti
23

.3
.2

02
2

0
01

12
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

Fo
od

, C
on

su
m

er
 A

ffa
irs

 a
nd

 P
ub

lic
D

is
tri

bu
tio

n 
 o

n 
  “

St
re

ng
th

en
in

g 
of

 P
ub

lic
 D

is
tri

bu
tio

n 
Sy

st
em

 - A
ug

m
en

tin
g 

us
e

of
 T

ec
hn

ol
og

ic
al

 M
ea

ns
 a

nd
 Im

pl
em

en
ta

tio
n 

of
 ‘O

ne
 N

at
io

n 
O

ne
 R

at
io

n 
C

ar
d’

Sc
he

m
e”

 p
er

ta
in

in
g 

to
 th

e 
D

ep
ar

tm
en

t o
f F

oo
d 

an
d 

Pu
bl

ic
 D

is
tri

bu
tio

n,
 M

in
is

try
of

 C
on

su
m

er
 A

ffa
irs

, F
oo

d 
an

d 
Pu

bl
ic

 D
is

tri
bu

tio
n.

14
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
Sa

dh
vi

 N
ira

nj
an

 J
yo

ti
23

.3
.2

02
2

0
01

th
e 

13
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

Fo
od

, C
on

su
m

er
 A

ffa
irs

 a
nd

Pu
bl

ic
 D

is
tri

bu
tio

n 
 o

n 
 “P

ro
cu

re
m

en
t, 

St
or

ag
e 

an
d 

D
is

tri
bu

tio
n 

of
 F

oo
dg

ra
in

s
by

 F
oo

d 
C

or
po

ra
tio

n 
of

 In
di

a”
 p

er
ta

in
in

g 
to

 th
e 

D
ep

ar
tm

en
t o

f F
oo

d 
an

d 
Pu

bl
ic

D
is

tri
bu

tio
n,

 M
in

is
try

 o
f C

on
su

m
er

 A
ffa

irs
, F

oo
d 

an
d 

Pu
bl

ic
 D

is
tri

bu
tio

n.

15
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
  c

on
ta

in
ed

 in
Sm

t. A
nu

pr
iy

a 
Pa

te
l

23
.3

.2
02

2
0

01
th

e 
13

8t
h 

R
ep

or
t o

f t
he

 D
ep

ar
tm

en
t-r

el
at

ed
 P

ar
lia

m
en

ta
ry

 S
ta

nd
in

g 
C

om
m

itt
ee

on
 C

om
m

er
ce

 o
n 

Ac
tiv

iti
es

 a
nd

 F
un

ct
io

ni
ng

 o
f S

pi
ce

s B
oa

rd
 p

er
ta

in
in

g 
to

 th
e

M
in

is
try

 o
f  C

om
m

er
ce

 a
nd

 In
du

st
ry

.

16
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
Sh

ri 
Kr

is
ha

n 
Pa

l
29

.3
.2

02
2

0
01

th
e 

30
7t

h 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
  S

ta
nd

in
g 

C
om

m
itt

ee
on

 In
du

st
ry

 o
n 

Im
pa

ct
 o

f C
ov

id
-1

9 
on

 th
e 

PS
U

s 
an

d 
th

e 
in

iti
at

iv
es

 ta
ke

n 
by

 th
e

PS
U

s 
U

nd
er

 “A
tm

an
irb

ha
r B

ha
ra

t A
bh

iy
aa

n”
  p

er
ta

in
in

g 
to

 th
e 

M
in

is
try

 o
f

H
ea

vy
 In

du
st

rie
s.

17
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
/o

bs
er

va
tio

ns
Sh

ri 
Aj

ay
 K

um
ar

29
.3

.2
02

2
0

01
co

nt
ai

ne
d 

in
 th

e 
23

0t
h 

R
ep

or
t o

f t
he

 D
ep

ar
tm

en
t-r

el
at

ed
 P

ar
lia

m
en

ta
ry

  S
ta

nd
in

g
C

om
m

itt
ee

 o
n 

H
om

e 
Af

fa
irs

 o
n 

“A
tro

ci
tie

s 
an

d 
C

rim
es

 a
ga

in
st

 W
om

en
 a

nd
 C

hi
ld

re
n”

pe
rta

in
in

g 
to

 th
e 

M
in

is
try

 o
f H

om
e A

ffa
irs

.

18
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
 re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
 th

e
D

r. 
Ji

te
nd

ra
 S

in
gh

30
.3

.2
02

2
0

01
35

2n
d 

R
ep

or
t o

f t
he

 D
ep

ar
tm

en
t-r

el
at

ed
 P

ar
lia

m
en

ta
ry

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n

Sc
ie

nc
e 

an
d 

Te
ch

no
lo

gy
, E

nv
iro

nm
en

t, 
Fo

re
st

s 
an

d 
C

lim
at

e 
C

ha
ng

e 
 o

n 
ac

tio
n

ta
ke

n 
by

 th
e 

G
ov

er
nm

en
t o

n 
th

e 
re

co
m

m
en

da
tio

ns
/o

bs
er

va
tio

ns
 c

on
ta

in
ed

 in
34

2n
d R

ep
or

t o
f t

he
 c

om
m

itt
ee

 o
n 

D
em

an
ds

 fo
r G

ra
nt

s 
(2

02
1-

22
) p

er
ta

in
in

g 
to

th
e 

D
ep

ar
tm

en
t o

f B
io

te
ch

no
lo

gy
, M

in
is

try
 o

f S
ci

en
ce

 a
nd

 T
ec

hn
ol

og
y.

6867

1
2

3
4

5
6



19
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
/o

bs
er

va
tio

ns
Sm

t. 
D

ar
sh

an
a 

Vi
kr

am
30

.3
.2

02
2

0
01

co
nt

ai
ne

d 
in

 th
e 

20
th

 R
ep

or
t o

f t
he

  S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

La
bo

ur
, T

ex
til

es
 a

nd
Ja

rd
os

h
Sk

ill 
De

ve
lo

pm
en

t o
n “

Fu
nc

tio
ni

ng
 o

f N
at

ion
al

 In
st

itu
te

 o
f F

as
hi

on
 Te

ch
no

lo
gy

 (N
IF

T)
”

pe
rta

in
in

g 
to

 th
e 

M
in

is
try

 o
f T

ex
til

es
.

20
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
Sh

ri 
Bh

an
u 

Pr
at

ap
31

.3
.2

02
2

0
01

th
e 

30
8t

h 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
  S

ta
nd

in
g 

C
om

m
itt

ee
Si

ng
h 

Ve
rm

a
on

 In
du

st
ry

 o
n 

‘Im
pa

ct
 o

f C
O

VI
D

-1
9 

Pa
nd

em
ic

 o
n 

M
SM

E 
Se

ct
or

 a
nd

 M
iti

ga
tio

n
St

ra
te

gy
 A

do
pt

ed
 to

 c
ou

nt
er

 it
’ p

er
ta

in
in

g 
to

 th
e 

M
in

is
try

 o
f M

ic
ro

, s
m

al
l a

nd
M

ed
iu

m
 E

nt
er

pr
is

es
.

21
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
 th

e
Sh

ri 
Bh

an
u 

Pr
at

ap
31

.3
.2

02
2

0
01

31
2t

h 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
  S

ta
nd

in
g 

C
om

m
itt

ee
 o

n
Si

ng
h 

Ve
rm

a
In

du
st

ry
 o

n A
ct

io
n T

ak
en

 by
 th

e 
G

ov
er

nm
en

t o
n 

th
e 

 re
co

m
m

en
da

tio
ns

/o
bs

er
va

tio
ns

co
nt

ai
ne

d 
in

 3
08

th
 o

n 
‘Im

pa
ct

 o
f C

O
VI

D
-1

9 
Pa

nd
em

ic
 o

n 
M

SM
E 

Se
ct

or
 a

nd
M

iti
ga

tio
n 

St
ra

te
gy

 A
do

pt
ed

 to
 c

ou
nt

er
 it’

 p
er

ta
in

in
g 

to
 th

e 
M

in
is

try
 o

f M
ic

ro
,

sm
al

l a
nd

 M
ed

iu
m

 E
nt

er
pr

is
es

.

22
.

R
eg

ar
di

ng
  th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
  r

ec
om

m
en

da
tio

ns
 c

on
ta

in
ed

 in
 th

e
Sh

ri A
ja

y 
Bh

at
t

4.
4.

20
22

0
01

26
2n

d 
R

ep
or

t o
f t

he
 D

ep
ar

tm
en

t-r
el

at
ed

 P
ar

lia
m

en
ta

ry
 S

ta
nd

in
g 

C
om

m
itt

ee
 o

n
Tr

an
sp

or
t, 

To
ur

is
m

 a
nd

 C
ul

tu
re

  o
n 

‘D
ev

el
op

m
en

t o
f B

ud
dh

is
t C

irc
ui

t i
n 

In
di

a’
pe

rta
in

in
g 

to
 th

e 
M

in
is

try
 o

f T
ou

ris
m

.

23
.

R
eg

ar
di

ng
  th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 fu

rth
er

  re
co

m
m

en
da

tio
ns

/o
bs

er
va

tio
ns

Sh
ri A

ja
y 

Bh
at

t
4.

4.
20

22
0

01
co

nt
ai

ne
d 

in
 th

e 
27

3r
d 

R
ep

or
t o

f t
he

 D
ep

ar
tm

en
t-r

el
at

ed
 P

ar
lia

m
en

ta
ry

 S
ta

nd
in

g
C

om
m

itte
e 

on
 T

ra
ns

po
rt,

 To
ur

ism
 a

nd
 C

ul
tu

re
 o

n 
 a

ct
io

n 
ta

ke
n 

by
 th

e 
G

ov
er

nm
en

t
on

 th
e 

re
co

m
m

en
da

tio
ns

 co
nt

ai
ne

d 
in

 th
e 

26
2n

d R
ep

or
t o

f t
he

 c
om

m
itt

ee
 o

n
‘D

ev
el

op
m

en
t o

f B
ud

dh
is

t C
irc

ui
t in

 In
di

a’
 p

er
ta

in
in

g 
to

 th
e 

M
in

is
try

 o
f T

ou
ris

m
.

7069

1
2

3
4

5
6

24
.

R
eg

ar
di

ng
 th

e 
st

at
us

 o
f im

pl
em

en
ta

tio
n 

of
 th

e 
re

co
m

m
en

da
tio

ns
 co

nt
ai

ne
d 

in
Sh

ri 
Ar

ju
n 

R
am

5.
4.

20
22

0
01

th
e 

16
th

 R
ep

or
t o

f t
he

 S
ta

nd
in

g 
C

om
m

itt
ee

 o
n 

R
ur

al
 D

ev
el

op
m

en
t a

nd
M

eg
hw

al
 o

n 
be

ha
lf

P
an

ch
ay

at
i R

aj
 o

n 
‘P

ra
dh

an
 M

an
tri

 A
w

aa
s 

Yo
ja

na
-G

ra
m

in
 (P

M
AY

-G
)’

of
 S

ad
hv

i N
ira

nj
an

 J
yo

ti
pe

rta
in

in
g 

to
 th

e 
D

ep
ar

tm
en

t o
f R

ur
al

 D
ev

el
op

m
en

t, 
M

in
is

try
 o

f R
ur

al
D

ev
el

op
m

en
t.



(iv) Statements Made/Laid by Parliamentary Affairs Minister
regarding Government Business during Eighth Session

of Seventeenth Lok Sabha

Sl. Brief Subject Name of Minister Date Time Taken
No. H. M.

1. Regarding Government Shri V. Muraleedharan 4.2.2022 00 02
Business during the week on behalf of
commencing Monday, the Shri Arjun Ram
7th February, 2022. Meghwal

2. Regarding  Government Shri Arjun Ram 16.3.2022 00 02
Business during the week  Meghwal
commencing Monday, the
21st March, 2022.

3. Regarding Government Shri Arjun Ram 25.3.2022 00 02
Business during the week Meghwal
commencing Monday, the
28th March, 2022.

4. Regarding Government Shri Arjun Ram 1.4.2022 00 02
Business for the remaining Meghwal
part of the Session.

7271

(v) Matters under Rule 377– Position regarding receipt of replies from
Ministries during Seventeenth Lok Sabha

(As on 24.06.2022)

Session Total No. of Pending Percentage of
Number of replies replies received

Matters received to the total matters
laid/raised laid/raised

First Session 488 488 00 100%
(17.06.2019 to 6.08.2019)

Second Session 365 364 1 99.73%
(18.11.2019 to 13.12.2019)

Third Session 414 414 00 100%
(31.01.2020 to 23.03.2020)

Fourth Session 183 183 00 100%
(14.09.2020 to 23.09.2020)

Fifth Session 406 405 1 99.75%
(29.01.2021 to 25.3.2021)

Sixth Session 331 321 10 96.97%
(19.07.2021 to 11.8.2021)

Seventh Session 383 368 15 96.08%
(29.11.2021 to 22.12.2021)

Eighth Session 486 397 89 81.86%
(31.01.2022 to 07.04.2022)

3056 2940 116 96.20%



(vi) Statement indicating matters of Urgent Public Importance
raised  during ‘Zero Hour’ in Eighth Session of

Seventeenth Lok Sabha

Date No. of Matters raised No. of  Members Notices Time Taken
    out of 20 balloted                spoken/          received
     notices+extras  Associated H. M.

31.01.2022 NIL NIL NIL NIL
01.02.2022 NIL NIL NIL NIL
02.02.2022 NIL NIL 116 NIL

03.02.2022 14 + 05 = 19 30 141 0    33

04.02.2022 05 + 02 = 07 19 104 0    16

07.02.2022 15 + 01 = 16 30 95 0    27

08.02.2022 00 + 04 = 04 12 112 0    05

09.02.2022 19 + 00 = 19 51 109 0    33

10.02.2022 20 + 46 = 66 138 111 1    44

11.02.2022 15 + 31 = 46 68 58 1   29

14.03.2022 18 + 03 = 21 42 90 0   46

15.03.2022 00 + 03 = 03 06 146 0   15

16.03.2022 19 + 50 = 69 100 148 1   52

21.03.2022 14 + 56 = 70 96 62 1   42

22.03.2022 00 + 03 = 03 03 146 0   02

23.03.2022 18 + 25 = 43 56 158 1   27

24.03.2022 20 + 09 = 29 68 136 0   50

25.03.2022 14 + 30 = 44 47 110 1   12

28.03.2022 18 + 47 = 65 86 110 1   42

29.03.2022 19 + 19 = 38 47 153 0   55

30.03.2022 20 + 26 = 46 67 162 1   07

31.03.2022 17 + 11 = 28 67 159 0   59

01.04.2022 17 + 01 = 18 23 127 0   30

04.04.2022 15 + 05 = 20 23 123 0   41

05.04.2022 03 + 01 = 04 09 151 0   06

06.04.2022 18 + 0 = 18 52 154 0   30

07.04.2022 Nil Nil 134 Nil

Total 318 +378 = 696 1,140 3,115 19  31
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21.   STATEMENT SHOWING DATE AND TIME OF RINGING OF
QUORUM BELL DURING THE EIGHTH SESSION OF

THE SEVENTEENTH LOK SABHA
(31.01.2022 to 11.02.2022 and 14.03.2022  to 07.04.2022)

Sl. Date Time when Time Subject matter Remarks
No. quorum bell Spent under discussion

was rung (hrs.) (min.) when the quorum
bell was rung

1. 11.02.2022 1600 to 1602 02 - House assembled after Quorum bell
was rung once when the House
Assembled.

2. 14.03.2022 1400 to 1406 06 - House re-assembled after lunch break
after quorum bell was rung twice.

3. 15.03.2022 1504 to 1506 02 - Quorum bell rung once on issue of
Quorum raised by Shri Manish
Tewari, MP.

4. 28.03.2022 1410 to 1412 02 - House re-assembled after lunch break
after quorum bell was rung once.

5. 29.03.2022 1400 to 1403 03 - House re-assembled after lunch break
after quorum bell was rung once.

6. 30.03.2022 1415 to 1416 01 - House re-assembled after lunch break
after quorum bell was rung once.

7. 04.04.2022 1400 to 1403 03 - House re-assembled after lunch break
after quorum bell was rung once.

8. 05.04.2022 1400 to 1402 02 - House re-assembled after lunch break
after quorum bell was rung once.

9. 06.04.2022 1430 to 1435 05 - House re-assembled after lunch break
after quorum bell was rung twice.

                                         Total     26 mts.

Analysis of ringing of Quorum Bell

1. Total time spent on ringing of quorum bell : 26 mts.
2. Maximum number of times quorum bell was :     Twice (on 14.03.2022

rung on a particular day and 06.04.2022)

3. Number of times House adjourned for want : Nil
of quorum

4. Number of days when sitting commenced after :        1 (on 11.02.2022)
quorum bell was rung

5. Number of days when House re-assembled :  7 days
after lunch break after quorum bell was rung

76



22.   STATEMENT REGARDING WALKOUTS STAGED BY MEMBERS
DURING THE EIGHTH SESSION OF SEVENTEENTH LOK SABHA

(31.01.2022 to 11.02.2022 and 14.03.2022 to 07.04.2022)

Date Time                                        Subject-matter

03.02.2022 1840 Shri T.R. Baalu and some other Hon’ble Members left the House
on not sending the Bill, passed by the Tamil Nadu Legislative
Assembly against introduction of NEET in Tamil Nadu, to the
President of India.

10.02.2022 1603 Shri B.B. Patil and some other Hon’ble Members of Telangana
Rashtriya Samiti walked out from House in protest against the
remarks of the Prime Minister made in Rajya Sabha.

2017 Shri Adhir Ranjan Chowdhury and some other Hon’ble Members
left the House on the issue of MSP.

11.02.2022 1605 Members of INC and AITC staged a walkout from the House in
protest of the statement made by Chief Minister of Uttar Pradesh.

22.03.2022 1202 Members of INC, AITC, NCP, DMK, RSP, IUML and CPI(M)
staged a walk out from the House in protest against the rise in
prices of Petrol and Diesel and demanded for roll back of the
prices of petroleum products.

23.03.2022 1200 Members of INC, DMK, AITC, CPI, CPI(M) and NCP staged a
walkout from the House in protest of rising prices of Petroleum
products.Shri Adhir Ranjan Chowdhury, Dr. Farooq Abdullah,
Smt. Supriya Sule and some other Hon’ble Members walked out.

24.03.2022 1104 Members of TRS staged a walk out on the matter of
unemployment raised by Shri Nama Nageswara Rao.Shri Nama
Nageshwara Rao and some other Hon’ble Members left the House.

25.03.2022 1102 Members of TRS staged a walk out from the House over the
issue of establishing Navodaya Vidyalaya in Telangana.Shri Nama
Nageshwara Rao and some other Hon’ble Members left the
House.

1223 Members of INC, NCP, DMK, JKNC, RSP and CPI staged
a walkout from the House in protest of rise in petroleum price.
Shri Manish Tewari, Shri T.R. Baalu and some other Hon’ble
Members left the House.

30.03.2022 1103 Members of TRS staged a walkout from the House on the issue
of Caste based census. Shri Nama Nageshwara Rao and some
other Hon’ble Members left the House.

31.03.2022 1117 Members of TRS staged a walkout from the House over the
issue of categorization of S.C.

1121 Members of AITC staged a walkout from the House in protest of
(i) attack on Delhi CM residence and (ii) price rise in petroleum
products.Sushri Mahua Moitra and some other Hon’ble
Members left the House.

1128 Members of INC, JKNC and DMK staged a walkout from the
House on the issue of price rise of petroleum products.
Shri Manickam Tagore, Shri N.K. Premachandran, Shri Hibi
Eden and some other Hon’ble Members left the House.

04.04.2022 1101 Shri T.R. Baalu and some other Hon’ble Members left the House.

1105 Members of TRS staged a walkout from the House over the
demand for paddy procurement policy. Shri Nama Nageshwara
Rao and some other Hon’ble Members left the House.

1216 Members of AITC staged a walk out from the House in protest of
price rise.

1224 Shri B. Manickam Tagore, Shri Dayanidhi Maran, Smt. Supriya
Sule, Shri Vinayak Raut and some other Hon’ble Members staged
a walk out on the issue of NDRF Assistance or on the issue of inflation.

06.04.2022 1108 Members of TRS staged a walkout from the House over the
issue of national policy for foodgrain procurement.

1210 Shri Adhir Ranjan Chowdhury, Shri T.R. Baalu, Dr. Farooq
Abdullah and some other Hon’ble Members staged a walkout
from the House.

Date Time Subject-matter
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HON’BLE SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 31.01.2022 TO 11.02.2022 AND 14.03.2022 TO 07.04.2022

    Date Time Spent Total Time
H. M.

      1 2 3 4

HON’BLE SPEAKER
31.01.2022 1236 to 1247 hrs. 00 11

01.02.2022 1100 to 1233 hrs. 01 33
02.02.2022 1600 to 1710 hrs. 01 10

1734 to 1812 hrs. 00 38
1832 to 1925 hrs. 00 53
2235 to 2238 hrs. 00 03

03.02.2022 1600 to 1748 hrs. 01 48
1835 to 1840 hrs. 00 05
2159 to 2228 hrs. 00 29

04.02.2022 1600 to 1651 hrs. 00 51
1654 to 1834 hrs. 01 40
2134 to 2147 hrs. 00 13

07.02.2022 1600 to 1606 hrs. 00 06
1700 to 1911 hrs. 02 11
2108 to 2127 hrs. 00 19

08.02.2022 1600 to 1721 hrs. 01 21
2204 to 2216 hrs. 00 12

09.02.2022 1600 to 1711 hrs. 01 11
2303 to 2304 hrs. 00 01

10.02.2022 1600 to 1707 hrs. 01 07
1833 to 2021 hrs. 01 48

11.02.2022 1602 to 1717 hrs. 01 15
2009 to 2040 hrs. 00 31

14.03.2022 1100 to 1201 hrs. 01 01
1849 to 2003 hrs. 01 14

15.03.2022 1100 to 1221 hrs. 01 21
2327 to 2359 hrs. 00 32

16.03.2022 1100 to 1257 hrs. 01 57
1428 to 1547 hrs. 01 19
1758 to 1800 hrs. 00 02

23.  STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
BY SPEAKER AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 31.01.2022 TO 11.02.2022 AND 14.03.2022 TO 07.04.2022

No. of days Total time spent.

H. M.

Hon’ble Speaker 27 59 30

Shri N.K. Premachandran 18 24 46

Shri Rajendra Agrawal 15 25 24

Shri Kodikunnil Suresh 13 19 15

Smt. Rama Devi 08 14 17

Dr. Kirit P. Solanki 08 11 21

Shri A. Raja 04 07 15

Shri P.V. Midhun Reddy 04 05 27

Dr. Kakoli Ghosh Dastidar 03 05 12

Shri Bhartruhari Mahtab 05 04 32

                                              Total 105 176 59

79 80



21.03.2022 1100 to 1205 hrs. 01 05
1927 to 2137 hrs. 02 10

22.03.2022 1100 to 1157 hrs. 00 57
1200 to 1332 hrs. 01 32
1951 to 1952 hrs. 00 01

23.03.2022 1100 to 1138 hrs. 00 38
1200 to 1341 hrs. 01 41
2005 to 2012 hrs. 00 07

24.03.2022 1100 to 1208 hrs. 01 08
1215 to 1320 hrs. 01 05
1726 to 1813 hrs. 00 47

25.03.2022 1100 to 1231 hrs. 01 31
1601 to 1707 hrs. 01 06

28.03.2022 1100 to 1228 hrs. 01 28
1230 to 1307 hrs. 00 37
1702 to 1727 hrs. 00 25

29.03.2022 1100 to 1203 hrs. 01 03
1810 to 1812 hrs. 00 02

30.03.2022 1100 to 1312 hrs. 02 12
1444 to 1614 hrs. 01 30
1857 to 2007 hrs. 01 10

31.03.2022 1100 to 1201 hrs. 01 01
1447 to 1600 hrs. 01 13
1751 to 1800 hrs. 00 09

01.04.2022 1100 to 1200 hrs. 01 00

04.04.2022 1100 to 1158 hrs. 00 58
1451 to 1608 hrs. 01 17
1840 to 1949 hrs. 01 09

05.04.2022 1100 to 1127 hrs. 00 27
1402 to 1431 hrs. 00 29
2035 to 2048 hrs. 00 13

06.04.2022 1100 to 1200 hrs. 01 00
1241 to 1329 hrs. 00 48
1751 to 1811 hrs. 00 20

07.04.2022 1100 to 1109 hrs. 00 09

TOTAL TIME SPENT IN THE CHAIR 59 30

8281

       1 2 3 4        1 2 3 4

Shri Rajendra Agrawal

10.02.2022 2119 to 2205 hrs. 00 46
11.02.2022 1717 to 1743 hrs. 00 26
14.03.2022 1201 to 1303 hrs. 01 02
15.03.2022 1221 to 1402 hrs. 01 41

1558 to 1802 hrs. 02 04
2206 to 2327 hrs. 01 21

16.03.2022 1257 to 1428 hrs. 01 31
22.03.2022 1332 to 1418 hrs. 00 46

1833 to 1951 hrs. 01 18
23.03.2022 1341 to 1401 hrs. 00 20

1822 to 1940 hrs. 01 18
24.03.2022 1208 to 1215 hrs. 00 07

1554 to 1726 hrs. 01 32
1813 to 1900 hrs. 00 47

28.03.2022 1727 to 1900 hrs. 01 33
29.03.2022 1203 to 1302 hrs. 00 59
31.03.2022 1400 to 1447 hrs. 00 47
01.04.2022 1200 to 1304 hrs. 01 04
04.04.2022 1158 to 1240 hrs. 00 42
05.04.2022 1200 to 1212 hrs. 00 12

1608 to 2035 hrs. 04 27

06.04.2022 1200 to 1241 hrs. 00 41

TOTAL TIME SPENT IN THE CHAIR 25 24

Shri N.K. Premachandran

02.02.2022 1710 to 1734 hrs. 00 24
04.02.2022 1651 to 1654 hrs. 00 03

08.02.2022 1721 to 1759 hrs. 00 38
2001 to 2204 hrs. 02 03

09.02.2022 1711 to 1758 hrs. 00 47
10.02.2022 1707 to 1758 hrs. 00 51
11.02.2022 1801 to 1855 hrs. 00 54
14.03.2022 1445 to 1610 hrs. 01 25
15.03.2022 1802 to 2005 hrs. 02 03
16.03.2022 1547 to 1758 hrs. 02 11



21.03.2022 1205 to 1321 hrs. 01 16
22.03.2022 1157 to 1200 hrs. 00 03
23.03.2022 1603 to 1822 hrs. 02 19
24.03.2022 1320 to 1358 hrs. 00 38
25.03.2022 1231 to 1303 hrs. 00 32

1411 to 1529 hrs. 01 18
1707 to 1813 hrs. 01 06

28.03.2022 1228 to 1230 hrs. 00 02
30.03.2022 1614 to1806 hrs. 01 52
01.04.2022 1304 to 1357 hrs. 00 53

1610 to 1801 hrs. 01 51
05.04.2022 1431 to 1608 hrs. 01 37
TOTAL TIME SPENT IN THE CHAIR 24 46
Shri Kodikunnil Suresh
02.02.2022 2100 to 2235 hrs. 01 35
07.02.2022 2006 to 2108 hrs. 01 02
11.02.2022 1743 to 1801 hrs. 00 18

1855 to 2009 hrs. 01 14
14.03.2022 1610 to 1849 hrs. 02 39
15.03.2022 2005 to 2206 hrs. 02 01
21.03.2022 1321 to 1352 hrs. 00 31

1433 to 1505 hrs. 00 32
1737 to 1927 hrs. 01 50

22.03.2022 1655 to 1833 hrs. 01 38
23.03.2022 1940 to 2005 hrs. 00 25
24.03.2022 1358 to 1554 hrs. 01 56
25.03.2022 1303 to 1411 hrs. 01 08
31.03.2022 1740 to 1751 hrs. 00 11
04.04.2022 1403 to 1451 hrs. 00 48
06.04.2022 1624 to 1751 hrs. 01 27
TOTAL TIME SPENT IN THE CHAIR 19 15
Smt. Rama Devi
03.02.2022 1748 to 1835 hrs. 00 47

1840 to 1959 hrs. 01 19
04.02.2022 1959 to 2134 hrs. 01 35
09.02.2022 2105 to 2303 hrs. 01 58

       1 2 3 4
10.02.2022 1758 to 1833 hrs. 00 35
23.03.2022 1401 to 1603 hrs. 02 02
28.03.2022 1412 to 1601 hrs. 01 49
31.03.2022 1201 to 1400 hrs. 01 59
01.04.2022 1357 to 1610 hrs. 02 13
TOTAL TIME SPENT IN THE CHAIR 14 17
Dr. Kirit P. Solanki
02.02.2022 1812 to 1832 hrs. 00 20

1925 to 2003 hrs. 00 38
03.02.2022 1959 to 2159 hrs. 02 00
09.02.2022 1758 to 2002 hrs. 02 04
10.02.2022 2021 to 2119 hrs. 00 58
21.03.2022 1557 to 1737 hrs. 01 40
28.03.2022 1601 to 1702 hrs. 01 01
30.03.2022 1806 to 1857 hrs. 00 51
06.04.2022 1435 to 1624 hrs. 01 49
TOTAL TIME SPENT IN THE CHAIR 11 21
Shri A. Raja
07.02.2022 1911 to 2006 hrs. 00 55
21.03.2022 1352 to 1433 hrs. 00 41

1505 to 1557 hrs. 00 52
29.03.2022 1555 to 1810 hrs. 02 15
04.04.2022 1608 to 1840 hrs. 02 32
TOTAL TIME SPENT IN THE CHAIR 07 15
Shri P. V. Midhun Reddy
15.03.2022 1402 to 1558 hrs. 01 56
22.03.2022 1418 to 1525 hrs. 01 07
25.03.2022 1529 to 1601 hrs. 00 32
29.03.2022 1403 to 1555 hrs. 01 52
TOTAL TIME SPENT IN THE CHAIR 05 27
Dr. Kakoli Ghosh Dastidar
08.02.2022 1759 to 2001 hrs. 02 02
22.03.2022 1525 to 1655 hrs. 01 30
31.03.2022 1600 to 1740 hrs. 01 40
TOTAL TIME SPENT IN THE CHAIR 05 12

       1 2 3 4

8483



24.  STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE EIGHTH SESSION

OF SEVENTEENTH LOK SABHA

Business Time Taken Percentage of the total

H. M. time taken

PRESIDENTS’S ADDRESS 15 13 8.56

BILLS –

(a)  Government Bills  29 48 16.75

(b)  Private Members’ Bills   02 42 1.52

BUDGETS –

(a)  Union Budget *66 12  37.22

(b)  Budget in respect of Union Territory *
      of Jammu and Kashmir

DISCUSSIONS –

(a)  Half-an-hour Disscussions 00 42 0.39

(b)  Short Duration Discussions (Rule 193) 10 28 5.88

MATTERS OF URGENT PUBLIC IMPORTANCE 19 31 10.97

MATTERS UNDER RULE 377 02 20 1.31

QUESTIONS 10 25 5.86

RESOLUTIONS–

Private Members’ Resolutions 01 20 0.75

STATEMENTS–

Rule 372 and Direction 73A 01 03 0.59

OTHER MATTERS such as Oath or Affirmation, 18 08 10.20
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

                                    TOTAL 177 52 100

*Joint discussion took place on Budget in respect of Union Territory of Jammu and Kashmir
and Supplementary Demands for Grants (Union Budget) 2021-22 and Demands for Excess
Grants (Union Budget) 2018-19.

86

85

Shri Bhartruhari Mahtab

02.02.2022 2003 to 2100 hrs. 00 57

04.02.2022 1834 to 1959 hrs. 01 25

09.02.2022 2002 to 2105 hrs. 01 03

14.03.2022 1406 to 1445 hrs. 00 39

30.03.2022 1416 to 1444 hrs. 00 28

TOTAL TIME SPENT IN THE CHAIR 04 32

       1 2 3 4


